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Bills introduced in the Gujarat tive Assembly

(To be slated into Gujarati and the translati to be published in the G

The following Bill is published with consent of the
7274 of the Gujarat Legislative Assembly les:-

r given under the proviso to ruIe.,

THE GUJARAT SINGLE WINDOW cES BILL,2017.

GUJARAT BILL NO. 31 oF 2017.

A BILL
to providefor speedyprocessfor ue ofvari licenses, clearances and

frien environment in
the State andfor matters connected th or inc ntal thereto.

follows:-

of the Republic of India as

0

1.

CHAPTER I
PRELIMINARY

(l) s Act may be called the Gujarat Short title and
commeneement.Act,20l7.

(2) It shall come into force at onee.

V-Ex.-31 3l-l

Single Window Clearances
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Delinitions. 2.

(s)

IPA V

(2)

(l) "Clearances" means gr or issue of no-objection certificate,

include all such clearances re ed till the industrial undertaking

(3)

(4) "Ease of Doing Business" means the Ease of Doing Business

initiative of the Dep ment of Industrial Policy and Promotion,

Gove ent of India:

tt

I

(6)

"Industrial Undertaking" means the undertakings specified by the

or processing or both or providing service or doing any other

business or commercial activity;

"Investor Facilitation Agency" means the agency notified der

section 8;

"prescribed" means prescribed by rules made under this Act;

der section 3;

(7)

(8)

(e)
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(10) "State Level Facilitation Committee (SLFC) means the Co ittee

consti ed under section 7:

(11) "time limit" means period within ch it is mandatory to proeess

and dispose of the lications"

- /'

CIXAPTER II

F'ACILITATION COMMITTEE, SINGLE NDOWX'ACILITATION

I STOR FACILITATION AGENCY

j sdiction as specified under section 4.

the investment limit up to which the applieations for clearances shall be made ,o Jurisdiction

either the District Level Facilitation Committee, the Single Window Facilitation committees.

Co ttee or the State Level Facilitation Committee.

(2) The District Level Facilitation Co ittee shall exercise the following

powers and perform the following functions, n ely:-

(D to meet at such time and places at least once in a mo as the Chairman

of the Co ittee may decide and shall transact business as per the

procedure as may be prescribed;
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Investor Facilitation Po

(iv)

(v)

(vi)

applications pending beyond the preseribed time limit.

Facilitation Po l.

(vii) DLFC shall suggest policy level suggestions to the Single ndow

State.

(viii) to review and monitor the processing of applications by the co etent

orities.

application has been approved or rejected;
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(xD

meeting convened er clause (i) personally and in case he is unable to

attend the meeting, he may depute a senior level officer with a tten

orizationto take appropriate decision in the meeting;

members as may be specified by the State Gove ent by notification in the

such Co ittee.

(2) The committee shall exercise the following powers and pe the

following ctions, nameiy:-

Constitution,
powers and
functions of
Single
Window
Facilitation
Committee"

(iD

(i) to meet at such times and places at least onoe in a month as the

as per such procedure as may be prescribed;

the competent authorities shall proceed to issue the required clearance

by the entrepreneur of provisions of the applicable ce al or state Acts

and the rules made thereunder:

(iii) to review and monitor the processing of applications by the co etent
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lication was

on ch such

(vi)

(xi)

necess action.

(viii) The Co ittee shall have power to ask for reason of delay and may call

prescribed time limit.

process of applications and grievances.

(x) e Committee may appoint a senior officer to inquire into the reasons

grievances raised by the applic

It may review the industrial investm of the state and make necessarv

reco endations to the SLFC.

(xiD A Member of the Single Window Facilitation Co ittee shall attend

the rneeting convened under clause (i) personally and in case he is



3l-7

unable to attend the meeting, he may depute a senior level offrcer th a

(xiii) such other powers and ctions as may be prescribed.

(i) may take decision on development of new infrastruc e required

for industrial development in the State;

(ii) may take policy level decisions on sector specific development;

(iii) may direct co etent authority to fast track the applications;

(iv) shall meet as often as required to c out its functions but it shall meet at

least ce in every year, as the chainnan of the SLFC may decide, for
review of performance of the S C and DLFC and for providing necessary

reco endations wherever required;

(v) may also consider matters referred by the SWFC and the State Gove ent"

and take appropriate decisions;

osphere of the state;

(vii) may also decide on any other development related aspects to the State;

(viii) may invite competent authorities or experts, o are not members of the

and or Member Secretary of the Committee;
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(ix) the Co ittee shall -

IPA V

(a) consider and decide cases under sections 15 and 17;

be prescribed.

der clause (i) personally and in case he is unable to attend the meeting, he

ropriate decision in the meeting;

orities.

Agency' st as may be required. The Investor Facilitation Agency shall act as a nodal

agency for the p oses of this Act.

include the following, n ely:-

(a) to guide and assist epreneurs to set up industries in the State;

(b) to c y out investment promotion activities;

(c) to render necessary assistance in policy fo ulation for industrial

progress;

Facilitation Portal and such support as may be required for the
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land related issues/ technical issues and other issues in the

m er as may be prescribed;

the district level;

India for Ease of Doing Business mafrers;

to provide secretarial s ort to the State Level Facilitation

may be, the District Level Facilitation Committee;

as the case may be, the District Level Facilitation Co ittee, the

Investor Facilitation Ageney shall ange to issue combined

concemed Committee. The Investor Facilitation Agency shall pursue

Gove ent.

(e)

to in sub-section (l), shall also prepare and regularly update an E epreneurs

Guide providing co lete particulars relating to -

(a) State and Ce al Industrial policies.

orities.

(c) information on industrial status and adv ages existing in the State.

an industrial undertaking, and

3l-9

(0

(e)

(h)

(i)

c)
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Application
for

clearances.

Power to call
additional

information.

Combined
application

form.

Self
Certification.

IPA V

9. All applications for clearances shall be submitted for getting clearance in such

C TER III
MISCELL EOUS

10. (1) On rece of an application''under sub-section (2) of section 8, the

si ltaneously.

application, as the case may be, to the Investor Facilitation Agency.

of such fo s.

application fo s forprocessing and issue ofrequired clearance.

submitting application fo to the Investor Facilitation Agency, undertaking that he

there der.



PA -Vl 31-11

disposal of lications;

expiry of the period stipulated for the disposal of such clearanee

to the applicant:

the required i ation is called for together in a single

harassment to the lieant;

shall pass an order on the application before the expiry of the

prescribed time limit from the date of receipt of such additional

information.

with modification, and if the District Level Facilitation Comminee

eonsiders that there are valid grounds for a change in such decision, it shall

decision.

(2) the SWFC shail examine all cases referred to it by the Distriet Level

Review of
District Level
eascs"



Provided that the cases relating to the orders passed

decision.

(3) e decision taken by the SLFC shall be binding on the

[P V

by the State

the SLFC for

District Level

Revision of
District

Level cases

by the Single
Window

Facilitation
Committee.

Revision of
State Level

cases by State
Level

Facilitation
Committee.

State Level

(3)

disposal of applieation, and if the Singlo Windo'n Faeilitation

Co ittee considers that there are valid grounds for a ehange in such

decision, it shall fo ard such case to the State Level Facilitation

to it by the Single Window Facilitation Co ittee and pass an

ropriate order.

The order passed by the SLFC shall be binding on the State Single

Single Window Facilitation Co ittee may, either suo motu or on a reference,

as it deems fit and such orders shall be final.

Co ittee and pass an appropriate order as it deems fit and such order shall be

final.

(2)
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application shall be liable to be rejected and such e epreneur shall be required to

extend up to five thousand ees.

19" (1) Inspeetions under the relev Aets or the rules made thereunder by the trnspections"

prescribed under the relevant Act or the es made thereunder. However, the

inspection in respect of the complaints are may be conducted under the

(3) The surprise inspections may be eonducted with the specific pe ission cf the

concerned Department.

be in addition to and not in derogation of any Act to be in
addition.

may be required for compliance of the provisions of s Act, the rules made

thereunder and under any other law for the time being in force and the SWFC or the

DLFC shall be bound to co ly with such directions.

Power to give
directions.

make Power to make
rules.

22" No suit or legal proeeedings shall lie against the Chai an or other members sf Protection of
action taken

rules made thereunder.
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or allowed by s Act to be prescribed by rules.

following.

remove

expedient for removing the difFrculty:

is made, before the State Legisl e.
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STATEMENT OF' OBJECTS AND REASONS

promote industries, it is experienced that one of the most critical refo challenges

view point of prospective investors in the Industrial Sector.

of industrial undertakings and issuing of various licenses, no objection certific s

facilitation agency to guide and assist the e epreneur to set up industries in the

State.

Thic Elill ceclzc fn onhiprra flra -oooi.{ hrrmnoasvltlv v v Lttv rwo4ts l/urPvow.

The following notes on clauses explain, in brief some of the import

provisions of the Bill:-

3 1-15
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j sdiction

Investor Facilitation Agency.

ough Investor Facilitation Agency.

disposal of applicaticns of clearances.

DLFC, and S C.

use 15"' This clause provides for the review of distriet level cases by the Single

Window Facilitation Co ittee against any order passed by the District

Co ittee.
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Window Facilitation Co ittee.

Window Facilitation Co ittee

ase 19.- This clause provicies for the inspection conducted under the relev

thereunder and under other law for the time being in force, to the

SWFC or the DLFC"

Clsuse 22.- This clause empowers the State Government to make rules, by

3t-17
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speedy process for issue ofv ous licenses, clearances and certificates required for

not involve additional expenditure ftom the Consolidated Fund of the State.

respects:--

applications for clearances shall be made to either the District Level

Level Facilitation Committee.
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Co ittee;

prescribe by rules, the procedure for transaction of the meeting of the Single

specified therein.

Clause 7"- (i) Sub-clause (l) cf this clause empowers the State Gove ent to

constitute, by notification in the Official tte, a State Level Facilitation

Co ittee (SLFC),

(ii) Item (b) of para (ix) of sub-clause (2) of this clause e owers the State

specified therein.

appoint, by notifieation in the Official Gazette, an Investor Facilitation

Agency at the State level.

shall resolve investor grievances related to any approvals/ incentives/ land

related issues/ technical issues and any other issues:

31-r9
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prescribe by rules, the functions to be pe ed including budgeting,

district level.

made thereunder.

and dispose of the lications of clearances;

called for from the applic

expressly required or allowed by the Act.



Act.

no al character.
a.

K.M.L A,


